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Nou Oalhi : this thg day of Decsnber, 1 998,

HOM »BLE MR.S. R.-ADIGE, \/ICE CHaIOTaN(a)

1. 5hri Mahendra Singh,
S/o Shri nohan Lai,
lyo Block No,8, Qr.NQ,90,

Geata Cblony,

Del hi— Si,

2, Shri Bhagujan Singh,
S/o Shri Ghansi,
iVo !>1, House No,231, Radan Giri,

N su Dal hi«

3, Shri Ram Nargyan, '
s/o Shri Chunni Lai,
C/o Shri' F^dhey Kishan fleena,
RZC-10-1/a» \/ijay Si clave,
pal am Road, '
New eel hi ....Applicant,

(By Adwicate: Shri D.N.Shatma)

Versus

1 # Union of India,
through

;The. Sec.ret aiy , „ _
Miriistry of Qaf&hcl|
South Block, -

Ne'uJ Delhi,

2 • The Chief of Army Staff, .
ASffly Headquarters,
QHQ,^'
Post Offica,

Meu telhi,

3, The quarter I^laster G^eral,

quarter Waster Gaieral Branch,

( in respect of Disbsfjded: 3 RP 0, ASC,
Wathura),

Army Headquarters,

BHq, - .

Post Office, •

Neu Delhi, ....Respondents,



o

4. Shri Flangtoo Ram,

naz dbo r(Ci vilian) ,
s/o Shri riani Ram,
H.No.222/59 , Sukhdew Nagar,

Post 0 ffice-Krishna Nagar,
riathura -28100 4.

C/o Oommanding Officer, 33S(I);
Supply Depot,
nathura-Cantt.

5» Shri Hira Lai,
flaz dbo r( Ci vil ian),
s/o Shri Khi rkiy a, -
Office o f the (imm an ding Officer,
338 (i) Supply Depot, ASC, Mathura-Cant

R/o \/ill. Damodar Pura,
P .0,1'eta rina ry Oollege,
□istt.l*iathura(up) .....Respondents,

(by Advocate: shri R.P .Agarual ),

ORDER

mN'BLE MR. 5. R.-ADI GE. CE CHalFMANCn) .

Applicants seek ragula ri sation against

groLp 'D' posts uith effect from the date

Respondent No, 4.was regularised, uith consequential

benefitse

2, Applicants aver.that one of t^hsn was
engaged in 1978 and the other tuo in 1 930 as daily
uagss, ft seniority list of daily uage's employees

uas draun in April, 1 902 in uihich applicants

feSuured. at 31,No s# 8,11 an d 1 resp ecti v/sly, ft
Board of officers met on 1,3,82 for regular! sat ion

of daily wages eifiployses. Applicants ' cases uere
also considered, but they were held unfit for

rsgularisat-ion- , Applicants' contend that although
another daily wage employ ee one Rsm Chan d isas also
held unfit for ragula ri sation, he uas subsequently
regularised and died in service as a permanent
Mascfcor (Croup « d* employee) on 28,5,92, upon, uhich his
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his son uas also given compassionato appointment.

Applicants state that they uere verbally disengaged

' on 30,4.82 and Lpon this arbitrary action, they

approached the Asstt. Labour DDjnmissicnerCCentral),

Mathura upon which intervention they ware

reemployed on 15,9,85 as daily wages, but war©

again terminated verbally on 3I.8088, They ware

again reemployed as daily wages w.e.f, 1,7,9 3, and

Upon the closure of 3-Reservs Petroleun Depot, while

other staff working there uer@ absorbed elsewhers,

applicants were again disengaged verbally on 10,3,95,

3, -Two out of the 3 applicants had filed Oft

No ,1557/S3 against their disengagement in 1 SB8

which was disnissed on grounds of limitation vide

orders datsdf 28,10,'©4 (Annexura- a/10).

\

4, After their subsequent di sen ga gem en t in

P1arch,1 995, they fil e d 0 ft Mo . 392/97, but thaOA

was dismissed as withdrawn by o rds r dated 23,1,98

upon prayer made by applicdits* counsj^ to witndrau the

OA in order to pursue the matter with the department

with liberty to come again if applicants still had a

grievance, which liberty was granted to thw in

accordance with law.

Applicants now state th.at their rapeated

repras^tations not have met with satisfactory rssponse,

th^ have been compelled to file this 0 a,

I have heard both sidssi?

denied that applicants have woi-ksd

with respondents in the past. Under the circumstances
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subject to q usiJ. p.bil :i ty of uoi^kyjhen respondents are

considering raengaglng daily uaga HazdjorSs tha

cases oF ap'pli cants should be considered in preference

to outsiders and those uith overnil lessrer length

of past se rwi ca^ without csrnp ailing th^n to be sponsored

again through the Snploymant Exchange. After such

sngagOT en fcj applicants may work out thair rights for

rsgul a ri sat ion and grant of appropriate ssnio rity

subject to a \/ailability of vacancies and in acoordance

uith rules and instructions#

B, The 0 A is disposed of in terms of para 7

above. Ro costs.

(  3. R» A hi Gu )

yi CE 'Ci l Al Rfl At' ( a)
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